IN THE HIGH COURT OF DELHI AT NEW DELHI
MAC.APP. 293/2008
DATE OF DECISION : 07.04.2010

SHOBHA GULHAR and ORS.  ..... Appellants
Through: Mr. D.D. Singh, Advocate.

versus

RAM PALand ORS. ... Respondents
Through: Mr. Amit Kr. Pandey, Advocate
for R-3.
Ms. Nina G. Bhasin, Mr. Ranjan Kr. Jha
and Mr. Akshat Gail, Advocates for
Indian Bank Association.
CORAM:
JUSTICE SHIV NARAYAN DHINGRA

ORDER
07.04.2010

Ms. Nina G. Bhasin, Advocate appearing on behalf of Indian

Bank Association submits that a meeting of the Association of which
all Public Sector Banks and some private banks are members was
called and the members had decided to extend the same facility in
respect of claimants as was being extended by UCO Bank and State
Bank of India in Delhi and they shall appoint their Nodal Officers
similarly. She has placed on record copy of circulars dated 11%
March, 2010 and 27th March, 2010. As and when the banks inform
this court and to the Tribunal about Nodal Officers and their phone

numbers, the court shall be passing order for deposit of awarded

amount in all banks, who agreed to the proposal.



Counsel for claimants seeks time to move an appropriate
application on behalf of claimants as to how the claimants propose to
invest the amount. The awarded amount is already lying in the UCO
Bank. As and when the application is made, the court shall pass an
order.

The appeal stands disposed of.

A copy of this order be given dasti to counsel for forwarding it

to Indian Bank Association.

SHIV NARAYAN DHINGRA, J.
APRIL 07, 2010



